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12.09 hrs.

SUPPLEMENTARY DEMANDS
GRANTS (GENERAL) 1983-84.

FOR

THE MINISTER OF FINANCE
SHRI PRANAB MUKHERIJEE) : Sir, 1
beg to present a statement (Hindi and
English versions) showing Supplementary
Demands for Grants in respect of the
Budget (General) for 1983-84.

MR. SPEAKER : Go back to yout

seats. Hon. Members. . ..
(Interruptions) **
MR. SPEAKER : Nothing goes on
record., Whatever may be the rcasons, the

House is competent to discuss or move a
no-confidence motion at any time, and I
have allowed that. But beyond that,
nothing ; you cannot discuss any point;
not allowed.

(Interruptions)

MR. SPEAKER : 1 will name you.
Get back to your seats. It is not good. I
am going according to rules. Nobody can
force me to go beyond the rules.

(Interruptions)

MR. SPEAKER ; Nothing goes on
record-whatever it is. . . .Not allowed.

(Interruptions)

SHRI A. K. BALAM (Ottapalan) : There
are no foodstuffs in the ration shop in
Kcrala, Sir,

MR. SPEAKER : 1 have already
decided to have a full-scale discussion this
very week.

(Interruptions)

SHR1 SATYASADHAN CHAKRA-
BORTY (Calcutta South) : In Kerala ration
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shops have gone dry. Let us have a discus-
sion on Kerala.

MR. SPEAKER : We are going to have
it.

St wnaw fag (zfgre) o gfead
STFT FEOAT AT FAAT AGHT FEAY
¥ fEais FUET ®F FTOOFHIFS AN
9T F & F wrgAg fwfarze § fEar
TAT T AT FATATE {I FTOFAT AV
97" g &1 s arar gr fa4qr s
gare fosae w7 far war 2 0 g&@ gant
TARAIA ®ed HIX TIAEAT & Falfas
gt At =ifgg 4t

wrase WEIq ;g Agl | AT HY
qrg AT K7 1 FF97T |

qEARM  HEiEq ¢ AT gH ST

aqg, § 7 a1

(zmaea)

geqer WEEw @ AL 917 40,000
39594 19 £, 1 %A1 & qasar v &
aFAr g, AfET TFTT T 9T |

(zmaaT)

weaw AW ¢ ATUT & F g
wragr @gt & | #4ai faemr g P AN
aiq gi [1faq |

(saagra)

qEOet WA :  H FF I FIATE
qr 3gF F1T 17 AT |

(sazam)

**Not recorded



373 D.S.G. (Genl) 1983-84
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SHRI SATISH AGARWAL : (Jaipur)
Sir, You may kindly recall that I had given
a Motion under Rule 200 and under Act.
94(b) for the removal of the Deputy-
Speaker.

MR. SPEAKER : I have already admil-
ted it.

SHRI SATISH AGARWAL : Just a
minute. The notion was found to be some-
what defective because the charges were not
specified in that. 1 again gave the Substitute
Motion clarifying the whole thing on 5th of
August. 1 have also requested 1ou that it
may not be listed on the 8th, that is, today.
So yours is not the fault so far as listing
for leave is concerned. [ have already
addressed a letter individually as well as
jointly. If 1 have to move this on the basis
of these two letters, I must have the photo-
stat copies of the two letters. What is the
latest position? How am I to make out the
case”?

MR. SPEAKER : There is no question
at all. You may do whatever you like, I
have given my ruling. 1 am not going to
budge. I am firm on that. (Interruptions)
You may do whatever you like. I am not
going to publish that. My ruling is firm.
I am not going to budge. You may do
whatever you like.

SHR1 SATISH AGARWAL : You
make available those (wo letters. Otherwise
how am I to speak?

MR SPEAKER : 1 am not going to per-
mit that, You can come to me and discuss,

1 agar 5 ome @ AT, @y
SART § 5 T&1 Fg THAT |

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : Give us the photostat copies of
those letters.

MR. SPEAKER : They are open (o you
any tine. My office is yours. I am in your
hands. The records are at your hands. You
can come and discuss with me.

(Interruptions)
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MR. SPEAKER : There is no question
of any misgiving because there is nothing to
hide from you. You can come and discuss
it with me-not on the floor of the House.
I am pot going to do that. I am not hiding
anything here from the Members.

AN HON. MEMBER : Sir, he is an
elected Member of the House.

(Interruptions)

MR. SPEAKER : Now, Calling Atten-
tion. Shri Ram Vilas Paswan.

(Interruptions)

SHRI SATISH AGARWAL : Since the
letters have been posted, they are the pro-
perty of the House.

MR SPEAKER : 1 am also the pro-
perty of the House. '

(Interruptions)

SHRI K. P. UNNIKRISHNAN : You
cannot carry on like this.

AN HON. MEMBER : Is it demo-
cratic . . .

MR. SPEAKER : It is a democratic
process. You might not agree. 1 do not
demand that you should agree.

AN HON. MEMBER : Is it democratic
that the people are denied the right (o
know what the Deputy Speaker has written.

MR. SPEAKAR : 1 do not agree. 1 have
given my ruling,

.SHR1 SATYASADHAN CHAKRA-
BORTY : Everything should be published.
It is a public document.

MR. SPEAKER : You come to me and
you can see me and discuss with me. There
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is nothing in the rules which permit me to
do that.

SHRI INDERAJIT GUPTA
what rule are you doing it.

: Under

MR. SPEAKER : 1 will not break the
rule. Under what rule are you asking me to
place these letters before the Housc. You
get me the rule. I have given my ruling.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he is an elected Membzr of
this House.

MR. SPEAKER : That is why 1 say that
a No-Confidence Motion has been tabled
against him. T am convinced that what I
am doing is right. You may differ from me.
You may be right. But I think I am right.

(Interruptions)

SHR] K.P. UNNIKRISHNAN : Kindly
listen tOo me.

MR, SPEAKER : I do net
listen. 1 do not have to agree.

have to

AN HON. MEMBER : Under what rule
you have given that ruling ?

MR. SPEAKER : Under what rule are
you asking for the copies ? | have given
1 am not going to explain my

ruling. You come to me and sec me in my

chamber. 1 am at your disposal.
Now, Calling Attention. Shri Ram
Vilas Paswan. He is not here. Shri Banat-

walla, you may move it.

(Interruptions)

12.22 brs.

At this stage, Shri Rasheed Masood and
some hon. Members left the House.



